- 12. M.Malleswara Rao

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD,

0.A.N0.10/97. S Date of order : 4,2/.1997,

Between

+ Ch,Venkatarao
., B.Ramu Naidu
+ M.Ramu S/0 Ramayya
» Pakki Nanderu
. K.Garuvulu
. V,Apparao
« Ch,.,Bhaskar Rao
8. D.Gopl -
8. H,Trinatharao
10. M.Apparao
11, K.Malleswara Rao

SO s WD

13, M.Ramu S/0 Malla Ramu Naidu
14, K,Andrews

15, T.Ramulu

16, B.Ammoru

17, T.Yerraiah

18, J.Veeraswamy

19, K.Apparao

20. T.Gannaiah

21, Cch.Simhachalam

22, H,Mukhalingam

23, T.Laxmana Rao ++ Applicants

And

"1, Union of India,
Reptd, by its -
- General Manager,
S.E oRlY. » C.R.C, ’
Calcutta-700043,

2, Divl, Rly. Manager
(Mechanical),
S.E.Rly.,
Visakhapatnam.
3. Divl, Personnel Officer,
~ S.E.Rly,, ' o
-Visakhapatnam. .» Respondents

Counsel for‘the'Applicants +« Shri K,K.Chakravarthy

Counsel for the Respondents .. Shri C.V.Malla Reddy,
. B SC for Rlys.

CORAM
Hon'ble Shri Justice M.G.Chaudharl : Vice-Chafrman

"Hon'ble Shri R.Rangarajan : Member(A)

.HI..Z
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Order
XPer Hon'blesﬁéi R.Rangarajan : Member(A)]

Hearad Shri‘K.K.Chakravarthy for the applicants and
Shri c.V.Malla Reddy for the respondents.
2. There are 23 applicants in this O0.A. It is Itated that

they were initially engaged for loading and unloading coal

in the South Eastern Railway through the South Eastern Railway
Labour Contract Cooperative Soclety, Railway Station, Visakha-

patnam. It is further submitted that they have put in 18 years

of service as contract labourers in the said station and they

were discﬁarged in the year 1991 as there was no work fof.
loading and unloading coal as the traction has changed to

diesel,

3, The applicants filed 0,A.No0.291/91 on the file of this

Bench praying for a direction to the respoﬁdehts n that 0.A.
to engage them as substitutes and subsequently consider their
regular promotion‘in Group 'D' cadre without insisting upon the
minimum educational standard of VIII class.' That | 0.A. was
disposed of by order dated 20,6,94, The direction given in
that O.A. is contained in para 8 of the judqement,' The

relevant para reads as below:

rs of the

as per
justifica-
similar .

this applica-

to consider

gagement

ne in respect

vho did not

. We make it
would be

nce to

"8, If the respondents have been taking me
' Society for being engaged as substitutes
Railway Board's instructions, there is:n
tion why the applicants should be denied
dispensation. Accordingly we dispose of
tion with a direction to the respondents
the case of each of the applicants for e
as substitutes on similar lines as was d
of several other members of the Society
possess the required educational standar
clear that such engagement as substitute
done only if there is work and in prefer
freshers,” -

4, As per the judgement they have to be conside
engagement §s substitutes on simtl#r lines as was|¢
in respect of several other membeis of the Society but d4did not
posseas thewréquired educational standard. It.waL made clear
in that judgement that such engagement‘as substitutes would bg

only if there iz work and in preference to.ffeshers. There- .

after it appears that their cases were not considered due to.

V - e
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for a direction to the respondents No,2 and '3 to

 wa1as. It 15 stated that the representation is g

SSV/O.A.N0.291/91 will meet the ends of justice,

some reason or other, It may be due to the fact

-3 -

freshers were engaged or no work was avallable,

that no

It is stated

by the applicants now that Railways are contemplating to

engage substitute-Safal Walas and for that matter the

applicants were asked to submit their willingness to work as

‘Safai wWalas. It is further .stated that the appl cants had

glven their willingness to work as substitute Safai Walas.

In the meantime, Railways by memo No.UPR/D/Safai

ala'96

dated 10.12,96 (Annexure A-VI) called some of the employees

of'the Raiiwaysattached bodies for screening for

the post of

Safai Walas, The applicants' names were not included in that

list,
5. Aggrieved by the above they have filed this

0.A. praying

consider

their case also for the post of Safal Walas in the Division

on par with the employees of the Society who had

been absorbed

in Group 'D' posts earlier in accordance with the judgement

of this Tribunal referred to above,
6. The casé of-thereﬁployees had aLready been ¢
in O.A.No.29l/91 decided on 20,6.94, The direct{
in that 0.A, is loud and clear. The applicants ¥
congidered for engagement as substitutes i{f there
in preference to freshers. The apblicants could
whethef‘any‘freshers were considered in preferend
appliéantS'herein. in any case ﬁhey have submitt
representation dated 4.8.96 (Annexure A.III) requ

respondents to consider their case also for the O

disposed of..

ronsidered
on given
lave to be

* 1s work and
not state -
‘e to the N
ed a

esting thé
ost of Safai

till to be

_7. In the background of this case and in view of the earlier

direction given by this Tribunal weﬁ@@?@that no further direc-

tion is necessary in this 0.A. What is required
implementation of the judgement in 0.A,.No0.291/91,

2 direction to dispose of their representation da

{8 the
Hence

ted 4,8,96

in accordance with the law and following the judgement 1in

.O.04
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8,

In that view the following direction is gliv

)

=1

Respondent No.2 should dispose of the representation

of the applicents dated 4,8.96 in accordance wit

giving due consideration to the decision of this

in 0.A.N0,291/9]1 within a perieod of two months fr

of receipt of a copy of this order by a speaking
ﬁﬁlt is preférable that in case any appointment

to be made in the post of Safai Walas in view of

-the  law

Tribunal

order,
is going

the memo

‘om the date

dated 10,12.96 the Same may be done after the disposal

of the representation to avoild any complication ih future,

9. - The 0.A, 1s ordered accordingly at the admis%ion stage

itself, No éosts;

/s

pro— feftnndy

( R.Rangarajan )
Member(a) .

Dated s 4,2,.1997.
Dictated in Open Court.

br.

( M.G,Chaudhari )
Vice-Chairman
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0A.10/97

To

1. The General Manager,
Union of India, S.E.Rly, C.R.C.
Calcutta-43.

2., The Divisional Railway Manager (Mechanical)
SE.Rly, Visakhapatnam.

3, The Divisional Personnel Officer,
SE Rly, Visakhapatnam.

4, One copy to Mr.K.K.Chakravarthy, Advocate, CAT.Hw .
5. Gne copy to Mr.C.V.Malla Reddy, SC for Rlys, CAT.Hyd.
6. OBe copy to Library, CaT,Hyd.

7+ One spare @pY.

pvii.
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4 f\« BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD [BENCH
| ~ | HYDERARAD

M.A.Na., af 19
| IN #
ORIGINAL APPLICATION NO. OF 199

- , 14

Batween:

1,Ch.Venkataran,S/o.appalanaidu,
aged 34 years,.Bavara Kancharapalam,
Visakhapatnam ang 22 others,

s wApplicants),
and
TeUnion af India,Rep, by its
General Maﬁager,SE,RIy, ‘
C.RnC,Calgutta~?OQO43 and 2 others. »«Respondents,
AFFIDAVIT

I, K.Malleswar Ran,S/Q.Dalayya,aged 33 years,

Resident gijatiahallapalem,Gan@sh Temple,Uisakhapatnam,having

temparaﬁily come down to Hyderabad, do hereby solemnly gnd

sincerely affirm and slale as- fo) lows:

1. . X am the applicant No. 41 herein and as such I &am
well acquaiﬁted with facts of the rase, I am authorised to
Fi{e thiskaffadavit on. bhehalf of p2 .otheflapplicants alsn,
2. I aleng with ather applicants filsd the above 0,A
«Against  the inactiun'-Qf:hhe“réﬁpnnﬁﬁnts 2 and 3 in “pol

considering the case of the applicants for Lthe post of Safal

% Walas in the divisian on Par with the other employees of the
‘ sociely who have. fheen absorhed ingroup D" popsts &
i;legalgarbitrary and. against the )aw consegquent ly diréci{hg

A_th respondents 2 and 3 ta take the applicants into the job

with all the benefits,

3. .In the above 0.4, the cause of action and the nature of
the relief claimed by ali the  applicants is*nnetand the same
and similar,
4, Hence it ie prayed that this Hon‘*ble Tribunal.‘may frio
pleased to permit the applicantes 1o file single application
+ by jeining together and pass such other order nr orders ' {that
g are deemed fit and ﬁecessary in the interast of Justice,
i

Sulemnly affirmed and signed " . : QZS§3&‘O€ s
before me on this 1st day of . : SN P
January'97 at Hyderabad. : o : % »
Q A
rg%\qp\ |
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD

HYDERABAD

M.A.No. of 1997
IN
ORIGINAL APPLICATION NO. aF 1997

BETWEEM:

T.Ch.Venkataran,.S/0.Appalanaidu,
aged Rt years,Gavara Kancharapalam,
Visakhapatnam,

2.F.Ramy Naidu,S5/0.fAppanna,
aged 43 yearvs,Santhinagar,Visakhapatnam,

3.M.Ramu,5/0.Ramayya, -
aged XD years,Nallakori,Pendurthi,
#futment Colony.Visakhapatnam.

4.Pakki Nanderu,S/o.Veerayya,
aged 39 years,Hulment Colony,
Nallakori,Pendurthi . Vicakhapatnam,

. S.K.Guruvulu,8/0.Rajayya, ‘
¢ aged 38 years,Reddy Tatichalapalem,
Visakhapatnam.,

b 6.V . Apparan,8/o0.Asinayva,
- aged 28 years,laxminarayanapuram,

‘ ‘ aalegrammapuram,visakhapatnqm.

g 7.Ch.Bhakar Rave,B/0.Yellayya,

P aged 31 years,Reddy Wanuchanapalem Post,
3 Visakhapatnam.

. 8.D.6opi,8/0.Vankanna,
o aged 31 years,Asivaripalem,
Kanchanapalem,Visakhapatnam.

9"H,Trinatharan,S/u"Buddayya,
aged 31 years,Tatchatlapalam,
Visakhapatnam,

10.M. Apparao,8/o0.Korayya,
aged 36 years,Hutmant Colany,
Na]lakmri,Pendurthi,Viﬁakhapainamn

1T1.K.Malleswara Rao,8/0.Dalavya,
aged 3R years,Tatichallapalem,
Ganesh Temple,Visakhapatnam.,

12.M.Malleswara Rao,8/0.Gurumurthy,
aged 26 years,Jayendra Colony,
Gandhigram,Visakhapatnam,

13.M.Ramu,B/0.Malla Raamu Naidu,
‘aged 35 vears,Gavarakancharapalem,
Visakhapatnam.

14.Knﬁndrews,S/o.Joseph,
aged 40 years,Bangeevanagar,
Tatichatlapalem,Visakhapatnam.

13.T.Ramulu,B8/0.Ramayya,




/‘, (’\J ' 7 , 13

aged 36 years,Hulment Colony,
Mallakori,Pendurthi,Visakhapalnam.

16. 8. Ammoru,S/0.Rangayya,
aged 44 years,Sreenagar, ,
Dwarakanagar,Visakhapatnam,

17.T.Yerraitah,S8/0.Appanna,
aged 2& years;Asmanpalam. 104~Arpa,
Visakhapatnam.

18.. . Veeraswamy,9/0.Polayya,
aged 38 years,Dharmatigram,
Visakhapalnam.

19. K. Apparaon,S/o.Papayya,
aged 31 years.Malakaenda,
Dhammayar . Visakhapatnam.,

20.T.Gannaiah,B8/0.Rajayya,
aged 42 years,Taltichallapalem,
Visakhapatnam.

21.Ch.8imhachalam,8/0.Busayya,
aged 3& vears,Kancharapalem,
Visakhapatnam.

22 .H.Mukhalingam,5/0.Buddayya,
aged 23 vears,Tatichatlapalem,
Visakhapaltnam.

23.T.l.awmana Rao,8/0.Ellayva,

aged 2B years Ramii Estate,Kancharapalem,

Visakhapatnam. : «oeoRpplicants.
and

1.Union of India.Rep. by its
General Manager,S5E.Rly,
C.R.C.Calcutla-700043,

2.Divisional Railway Manager{Mechanical),
8k Rly,Visakhapatnam.

d.Divisional Persaennel Officer,
SE Rly.Visakhapatnam. s e nnRespondent

PETITION FILED UNDER RULE 4(5)(8) OF CENTRAL ADMINISTR
TRIBUNAL RULEE, 1987

For tThe reasons stated in the accompanying affadav

it is  prayed that the Hon'hle Tribunal may be pleased
permit the applicants herein Lo join tagether and file
single application and pass such other order or orders th

are deamed fit and necessary in the inftereal of jusilice,

HYDERABAD COUNBEL
BATE:1/1/1997.
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BEFORE THE CENTRAL
ADMINISTRATIVE TRIBUNAL HYDERABAD
BENCH HYDERABAD --

M.A.No. of 1997
IN
D.A.NO. OF 1997

Betweeaent

1.Ch.Venkatarao,S/a.Appalanaidu,
aged 31 years,Gavara Hancharapalam,
Visakhapatnam_and 22 others,
s sApplicants.
and

1.Union of India,Rep. by its
General Manager,SE.Rly,
C.R.C.Calcutta-700043 and 2 others.

L) .Respﬁndents "

’ i? “r

PETITION FILED UNDER RULE 4(5)(A)
OF CENTRAL ADMINISTRATIVE

TRIBUNAL RULES, 1987

-";rm-:n ON: \ Y 0\7

FILED BY: SRI.K.K.CHAKRAVARTHY,
H.N.2-104 , MARUTHINAGAR ,
HYDERABAD—36.

COUNSEL FOR APPLICANTS.

T am s

-
'

)

S



1 . R . \
o I , I b Pt ' M. . l ' Ty ! t-
F— ‘P"'""'—“r—.. Mt LR TS . - g

\HQ“?

\ ~ TRI3UNAL; HYDERABAD BENCH. &5 %
!ﬂ"\ LA Y ( L\)I\Q_}Q\_,F\} ﬁ“‘—{ {“-J Y ""!‘!41-...,";“ o o SRR AN ) oo he

T — , IN THE CENTRAL ADMINISTRATIVE .. ~

~.

H‘« CrV Mgy M.A.HO.

HC.( "‘p(}'\p\({}ﬂ" O"\d

Ceddy 4o e Wp@«oﬁ\o_r_\!:.'

\ j | : O;A.S.R.NO. | ot 1958
MR ANl Um(}&‘:’_d Urrﬁ\ojj ' ' . .
Hu NN uM}\GALQJ) Vg ( v o) LS

NN NUPV N “on, [, 9 A

"PETITTON FOR SEEKING PERM"SSION
TO ADDITIONAL APPLICANTS TN A
SINGLE APPLICATION,

\ ve;ﬂ HEOR N
I‘-{ ‘Ty ) & (‘Q ) -

COUNSEL FOR THE APPL ICANT

U | S S Y\ %lcw\ra'g@
Coe 5

AND
. Sr. Addl. Standlng Counsel’
for CaG.Rlys. .
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BEFDRE THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD

M.ﬁuNmn of 1997
' INM
" DRIGINAL APPLICATION NO.

"BETWEENTS

i{.Ch.Venkatarao,3/0.Appalanaidu, _
aged 31 years, uavara Kancharapalam, =
Visakhapatnam.

2, B.Ramu Naidu,S/0.Appanna,
aged 43 years,Santhinagar,Visakhapatnam.

3.M.Ramu,5/0.Ramayya,

aged 35 years,Nallakori,Pendurthi,
Hutment Colony,Visakhapalnam.

4,Pakii Nanderu,S!n,Veerayya;
aged 39 years,Hulmenil Colony.
Nallakori,Pendurthi,Visakhapatnam.

g K.Guruvulu,S/c.Rajayya,
aged 3% years, Reddy Tatlchdlapa]em,
Vigakhapatnam.

&V Apparao,S/o0.Asinayya,
aged 28 years,lavminarayanapuram,
Salegrammapuram,Visakhapainam.

7.Ch.Bhakar Raoon,S/o0.Yellayya,
aged 31 years,Reddy Kanuchanapalem Pnﬂt
Visakhapaltnam.

ﬁuDaGOPi 78/0 nVET‘IHE&ﬂna',
aged 31 years,Asivaripalem,
Hanchanapalem,Visakhapainam.

F.H.Trinatharan,b/o.Buddayya,’
aged 31 yearb,Tdtchatlagalam,
Visakhapatnam.

10 M. Apparan,S/o.Korayya,
aged 36 years,Hutmant Colony,
Nallakori,Pendurthi,Visakhapatnanm.

“M1.K.Malleswara Ran,S/0.Dalayya,

aged 32 years,Tatichatlapalem,
Ganesh Temple,Visakhapalnam.

M2.M.Malleswara Ran,&/0.Gurumurthy,
‘aged 36 years,Jayendra Colony,

Gandhigram,Visakhapatnam.

13.M.Ramu,5/0.Malla Raamu Naidi,
aged 35 years, Gavava%anchavanaipm,
Visakhapatnam.

1. K.Andrews,5/0.Joseph,
aged 40 years.Sangeevanagar,
Tatichatlapalem,Visakhapatnam, -

15. T.Ramulu,5/0.Ramayva,

OF -

12

HYDERABAD BEHNCH

1997




" Dwarakanagar,Visakhapatnam.

aged 36 years,Hutment Colony,
Nallakahi,Pendurthi,Viﬁakhapatnam,

14, B, Ammore, S5/ 0. Rangayya,
©aged 44 years,Sreenagar,

17.T.Yerraiah,S%/o0.Appanna,
aged 38 years,Asmanpalam, 104-Area,
Visakhapatnam.

18.J.Veeraswamy,S5/0.Polayya,
aged 38 years,Dharmatligram,
Visakhapatnam.

9. K.hpparao,8/0.Papayya,
aged 31 years,Malakonda,
Dhammayar,Visakhapatnam.:

20.T.Gannaiah,S/0.Rajayya,
aged 42 years,Tatichatlapalem, -
Visakhapatnam. "~

Z1.Ch.Gimhachalam,S5/0.Busayya,
aged 36 years,Kancharapalem,
Visakhapatnam,

d2 . H.Mukhalingam,S/0.Buddayya,
aged 33 years, Tatichat]apa]em,
Visakhapatnam.

3. T.Laxmana Rao,5/c.Ellayya,
aged 38 years, Ram31 Estate, Hanrharapalpm,
Visakhapatnam. -wssApplicants

and

T.Union of India,Rep. by its
General Manager,SE.Rly,
CRLWC.Caloutta~-700043.,

2.Divisional Railway Manager{Mechanical),
SE Rly,Visakhapatnam,

B.Divisional Personnel (fficer,”
GE Rly,Visakhapatnam. - e «Respondents,

COPETITION FILED UNDER RULE 4(5)(AY OF ‘CENTRQL ADMINISTRATIVE -

TRIBUNAL RULES, 1987

Faor ™ fhe reéanﬁs State&"in The accompanying affadavit
it is  prayed that the Hon'hle Tribunal may be  pleased Lo
permil  the " applicants herein to join Ttogether and file
“single application and pass such other order or orders 1Lhi

are deemed fil and necessary in the intereaﬂ”o?‘justiﬁe.

T

. v
HYDERABAD - ; : | COUNSEL FOR aPRIZICANTS
DATES /1749997, - o
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(BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERARAD| RENCIH
‘ HYDERABAD -
M.A.No, of 199
o IN
URIGINAL  APPLICATION NO. - pF 1995

Betwesn:-

1.ChnVenkatarao,SIn.Appalanaidu,
aged 31 years,Gavara Kancharapalam,

Visakhapatnam and 22 others, «eApplicants.,

angd

T.Unjion of India,Reps by its
General Manager,SE.R1y,
C.R.C.Calcutta-700043 and 2 others, = sRespondentsl,

AFFIDAVIT

I, KnMalleawar‘Rao,S/O,Dalayya,aged 33 years,

Resident of Tatichatlapalem,Ganesh Temple,Viﬁakhapatnam;h ving
temporarily come down to Hyderabad, do herehy solemnly |and
sincerely affirm and stale as follows:
1. - I am the Qpplicant No. 11 herein and as ' such I | am
well 'atguainted“with‘Fattﬁ of Lhe case. I am aulhorised |to
file thig Affadavit on hehalf of 22 other applicanis alsp
& I along with other applicants F@led‘the above "0/A.
against tﬁa inaction -of the respondents 2 and 2  in not
considering the case of the applicants for thae post of Saflai
Wafga in the division on par with the otlher employvees of the
sociely who  have heen absorbed in group "D posts \as
illegai,arhitra}y and against the law consequently directinyg
the  respomndents 2 and 3 to Lake ﬁhe applicants into the jdb
with all the henefits,
3. 7 In the above D.A. the cause of actiﬁn and the nature of
The reiie?‘claimed‘by all the applicants is one and Lhe samp
and similar,
4, Hence i1 is prayed.that this an'ble Triburmal may be
pleasad 'ta'ﬁermit the applicants to file single applicatiar
by jeining together and ass such olther order o?lmrdera Lhal
are deemgd fit and necessary in the intarest of justice.
_Eélemniy affirmed and signed

before me on this 1st day aof

January'97 atl Hyderabad. &
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BEFORE THE CENTRAL

-\,
, ADMINISTRATIVE TRIEBUNAL HYDERABAD
QM’ N . © BENCH HYDERABAD

‘™M.A.No. " Tof j???

N
\Q\MW _—
| iﬁ:::z;i:g;;%%” © 0.A.NOD. OF 1997

\5313 " Between:

1.Ch.Venkatarao,S8/0.Appalanaidu,
~aged 31 years,Gavara Kancharapalam,
Visakhapatnam and 22 others.

~»-Applicanis.

and” =

1.Union of India,Rep. by itls
General Manager,S5E.Rly,
C.R.C.Calcutta-700043 and 2 others.

PETITION FILED UNDER RULE 4(35)(A)

OF CENTRAL ADMINISTRATIVE

R .
‘ TRIBUNAL RULES, 1987

FiLep one - ) r)\f)'])‘

FILED BY: SRI.K.K.CHAKRAVARTHY,
H.N.2-104, MARUTHINAGAR ,
HYDERABAD-36.

4

COUNSEL. FOR APPLICANTS.
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IN THE CENTRAL ADNI\ISTRATI N
TRIBUNAL. HYDERABAD BENCH AR 5/
ﬁxnﬂﬂlﬁﬁar

=

o ‘19§§L'

IN

of 199¢-

Q_oAp SOR.NO‘

PETTTTON FOR SEEKING PERMTSSION
TO ADDITIONAL APPLTICANTS TH A
SINGLE APPLICATION,

K\ C)lthcaixvcx 3?27

COUHSEL FOR THE APPLT&ANTS

* AND

Standlng Counsel .





